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1IN THE CoWTRAL ADMINéSx
L INCIPAL. BE ¢
PRINGIPRL. PR ¢

RATIVE TRIBUMWAL
CH

DA 1409/98

New Delni this the 24th day of November, 1998

- Hon 'ble SmteLakshmi Swaminathan, Me mber (3J) i}(/
Hon'ole Shri NeSahu, Member (8)
shri Kendra Pal Singh
5/0 sheRanbir Singh
presently working as A.l.
Supervisor under Ael ek el Rly.,

New Delhi and resident of HeNo.
I1X/2082, Gali No.6, Kailash Nagar, \ o
Delhi=31 ) ) ) prllCdnb

(By Advocats Shri P.L.Mimroth J -
Us.

" 1. Union of India through,
- General ManagsrT, :
Northern Railway,Baroda House,
New Delhi=

2. The Sre.Divisional Elect.tnginesr,
Morthern Railway, D.R.M's. Office,
New Delhi. :

3. 3hri B.eKeKatiyal,
s Fd(Inguiry Officsr),
301 4V .(5hatabadi), HWorthsrn Railuay,
Ne w Dalhie

oo Respondents
(By Advocate sh.R.P.hgoarwsl bthrough P

roxy counsel Sh.MeK.Gaur)
pEemy 0'R Dt & (ORAL)

(Hon'ble Smte.lLakshmi Sweminathan, Member (J)

Proxy counssl for the respondents seeks further four
weeks to file reply to UA,/ue note that notice had been issusd
as fer back as on 3.8.1598.

2. The main reliefs séught by the applicant in this 0k are
as Follous;-

(a) This Hon'ble Tribunal may be pleased to direct the
respondents to finalise the 5 years ocld departmental
proceeding pending agsinst the applicant as per time
scheduled fixed by the Railway Board within a
specific period to ensure justice and fair deal to
him in the maltar of promotion te the next higher
post of Charge-lMan.

(b) The respondents No.3 i.e. the Encuiry OFficer be
further directed to submitlied) his Findings befare
the Bisciplinary Authority without any further deal
preferrably within few weeks as he had a’ready sat
over the Inguiry proceedings for the last 14 months.

{c) #ny other relief wnich this Hen'ble Tribunal may

deem fit and proper may also be grantsd in favour of
the applicant,’
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Je Learnad counsel for the.applicant has submitted that the
charge sheet against the applicant uwas issuzd as far back as in
Jécember, 1593 and the Inguiry Officer had conc’uded the departmzntal
enquiry on 1.5.97. The applicant's griesvance is that till date the
Inquiry Officer has not submitted his féport. Learned counsel has
submitted that by the action of the reSpondpnts in dragg%pg the
disciplinary procesdings for the last 5 ysars or moréjig/adversaly
'affgcting the applicant's interest by way of promotion etc. He has
submitted that according to the relevant instructions under the

P
UModel Time Schedule for finalising disciplinary proczedings,

the same ought'to_q%zg been completed much éarlierfﬁﬁé within sixty
days)whichjg;&iza hatge been flouted by the respondentse.
4 hs mentioned above, the respondents in spite of notice
having bsen issuéd in August, 1998 have not filed their reply and
in the circumstanczs; uwe reject‘the.request of the broxy counsal
for the respondents for further tine to file feply.
5. Having regard toc the reliefs sought by the applicant and the
relevant Rules/instructions, we dispose of this 0A with a dirsction
to the respondents to complete the disciplinary procezdings
pending against the d@pplicant, within thrsze months from the date of
receipt of a copy of this order. The Disciplinary authority shal?
pass a speaking ordér in accordance with Law undar intimation to
the applicant within this periode.
Np order as to costs.

(N.sahu) (smt.lakshmi Swyaminathan)
Me mber (&) ‘ Me mber ( J)
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